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Pror. HUMAYUN KABIR: Is one
of the reasons why this centre is not
being assisted by the Atomic Energy
Commission the fact that the Commis-
sion is concentrating on the non-educa-
tional aspects and the educational
aspect is being looked after by the
University Grants Commission ?

Mr. CHAIRMAN: He
information.

is giving

IrRoN AND STEEL CONTROL EQUALISA-
TION FUND TRANSACTIONS

L
*358. Surt M. GOVINDA REDDY:
Will the Minister for COMMERCE AND
INDUSTRY be pleased to state :

(a) whether the Iron and Steel Con-
trol Equalisation Fund transactions are
passed through the Consolidated Fund
of India; and

(b) if not,
therefore ?

Tue MINISTER ror HEAVY IN-
DUSTRIES (SHrt M. M. SHAH): (a)
and (b). At the time, when the Equali-
sation Fund was constituted in Febru-
ary 1943 there was no Consolidated
Fund of India. When the Consolidated

what are the reasons
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Fund of India was introduced in 1951,
the future of the Equalisation Fund
was uncertain. It has since been
decided to continue the Fund on a per-
manent basis, and action has been ini-
tiated to pass its transactions through
the Consolidated Fund of India.

Suri M. GOVINDA REDDY: May
I know since when action has been ini-
tiated?

SHRT M. M. SHAH For the last 18
months.

Suri M. GOVINDA REDDY: May
I know whether it is proposed to
bring in legislation in regard to this
matter?

SHRI M. M. SHAH: The Law Minis-
try has been consulted and they are of
the opinion that legislation may be
necessary.

SHRT M. GOVINDA REDDY: When
do they propose to bring in that legis-
lation?

Sur1 M. M. SHAH: As soon as pos-
sible.
NUMBER OF ACTUAL USERS APPLYING
FOR IMPORT LICENCES

*359. Surt M. GOVINDA REDDY:
Will the Minister for COMMERCE AND
INDUSTRY be pleased to state the num-
ber of Actual Users who applied for
import licences during 1955.

Tue MINISTER ror TRADE (SHRI
D. P. KARMARKAR): 47,055.

Suri M. GOVINDA REDDY: Can .
I have the State-wise break-up if they
can give?

Surr D. P. KARMARKAR: I have
not got it now.

Surt H. C. DASAPPA: May 1 know
whether new dealers who come in from
hinterland and who formerly had no
opportunities to take out import
licences are being encouraged ?

SHrRr D. P. KARMARKAR: The
question referred to the actual users.
We do not make any distinction bet-
ween hinterland and foreland.

Pror. G. RANGA: Is it not a fact
that it is the policy of the Government
to encourage newcomers also?



